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fixcd and the date of completion has also
been mentioned.

SHRIMATI SUCHETA KRIPALANI ;
What authority will implement all these ?
Have you created any authority ?

SI'R1 PARIMAL GHOSH : There are
3 or 4 implementing authorities, you know,
in Calcuula development arca.

DR. SUSHILA NAYAR : That is the
whole trouble.
SHRI PARIMAL GHOSH : They are

Calcutta Corporation, the Improvement
Trust and the Calcutta Metropolitan Deve-
lopment authority. These are the imple-
menting authoritics. The development of
Calcutia naturally will have to be taken up
by theee existing authorities because if any
ou'side agencies are put into that matter,
they are not that familiar to the existing
necessities of Calcutta area. That is why
whatever resources and manpower are
available with the Corporation and the
Improvement Trust and other agencies will
be employed to tbat extent and if necessary
Calcutta Metropolitan Authority will also
extend their capacity so that they can take
it up and complete the work.

SHRIMATI SUCHETA KRIPALANI ;
May | take it that the idca of creating a
spccial authority to co-ordinate the activi-
ties of all these has been given up ?

SHRI PARIMAL GHOSH The
Calcutta Planning and Dcvelopment Autho-
rity will be the co-ordinating authority in
that matter. That bhas already been speci-
fied.

DR. SUSHILA NAYAR : There were
prolonged discussions and a decision was
taken long ago to have a master plan for
Calcutta and in that Master Plan two
things were given top priority - water
supply and underground drainage. May I
know what progress has been made in that
regard 7 With regard to slum improvement
if there is proper drainage and safe water
supply the problem of cholera can be large-
ly taken care of. Similarly, the whole idea
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of CPMO was that there should be one
co-ordinatiog authority. If there are two
or three, there is no purpose in saying
that 1here is a co-ordinating authority.
These different authorities ofien work at
cross purposes. Will the Government con-
sider having ope ultimate authority which
can be entrusted to have all these various
programines implemented ?

SHRI PARIMAL GHOSH : Well,
in what the hon. Member has stated there
is coough truth that the matter of water
supply and drainage and other things for
Calcutta area has been going for some time
now and not much has been done in that
regard to ameliorate the difficulty. That is
cxactly the reason why this time we have
taken up certain specific projccts like water
supply, drainage and sewerage.

DR. SUSHILA NAYAR : They have
beco there for years and are not new pro-
posed now.

SHRI PARIMAL GHOSH : I know
that. Still an honest effort has been made
this time and I hope this will be imple-
mented. The necessary Authority has also
been created so that they can coordinate the
activities of the other Agencies. That also
has been doane.

MR. SPEAKER : Question No. 307—
Absent. Question No. 308—Abscnt, We
go to Question No. 309.

Wanchoo Commlittee on Uncarthing of
Black Moncy and Tax Evasion,

+
*309 SHRI SHIVA CHANDRA JHA
SHRI INDRAJIT GUPTA :
SHRI RAMAVTAR SHASTRI :
DR. RANEN SEN :

Will the Minister of FINANCE be
pleased to state :

(a) the progress made in the work of
the Expert Committee headed by Shri K. N,
Wanchoo on black moncy and tax evasion.

(b) when the Committes Is expected
to submit its report ; and
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(¢) the total amount of Inc me-tax
arrears on the 30.h Juoe, 1970 aod th: re-
covery made during the year 1969-70 and
the current year ?

THRE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) :(a) to (c). The
requisite information is given in the State-
ment laid on the Table of the Sabha.

Statement

(a) The Committee issued a datailed
questionnaire on the 15th of May, 1970,
giving time for replies upto the end of Sune
1970. However, in deference to a large
number of requests from Chambers of
Commerce, other bodies and individuals
time was extended upto 31s= July, 1970.

Various points covered by the terms of
reference are also being indcpendently exa-
mined by the Commitee. The Committee
has so far held thrce meetings, each meet-
ing consisting of several sittings.

(b) 1t is oo early to give any idea of
the date by which the Committee will be
able to submit its report. The Committee
is thinking of submitting an interim report
within the next few months, if possible,
The final report may take a longer time and
may be submilted some time next year.

(c) The latest figures of arrears of In-
come-tax available are as on 31.3.1970 on
which date the final figure of arrears
amounted to Rs. 50791 crores.

The figures of tax collections out of
arrear demand during 1969-70 and current
year (upto May, 1970) are given below :—

1969-70
1970-71
(upto May, 1970)

...Rs. 129 75 crores.
...Rs. 51'73 crores.
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DR. RANEN SEN: Sir, it is com-
monly believed that thousands of crores of
rupees are  hoarded by big business and
other interests as black money. It is also
the present tendency of big businsss who
have hoarded huge amounts of black money
to invest them in big firms all over the
country. May | know whether in the terms
of reference of the Wanchoo Committee all
these points have been referred to by the
Government so that a thorough probe
or a thorough enquiry is made iato all
these aspects of the black money as to how
it has been earned and how it has been
used; and il so, what are the actual terms of
reference ?

SHRI VIDYA CHARAN SHUKILA :
The terms of rcference are wide enough to
cover this particular maiter also. With your
permission, may I read out the terms of
reference, or shall 1 lay it on the Table of

the House ?

MR. SPEAKER : He may lay it on
the Table of the the House, if it is lengthy.
The Question Hour is over now,

SHRI M. L. SONDHI: The ncxt
question is very important. Dr. Lohia’s
death still worries us. It is a matter which
has to be gone into thoroughly. Even if
that question has not been reached, the
feelings of this House are involved.

SHR[ VIDYA CHARAN SHUKLA:
With your permission, I shall read out the
terms of reference. They are :

(1) to unearth black money
and prevent its prolifera-
tion through tax evasion.

“(a)

(2) to check avoidance of tax
through various legal devi-
ces including formation of
trusts, and

(3) to reduce tax arrears ;
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(b) examine various exemptions
allowed in the tax laws with a
view to their modification,
curtailment or withdrawal ;

(¢) indicate the manner in which
the tax assessment and the ad-
ministration may be improved
for giving effect to all its re-
commendations.”

RE. S. Q. NO. 310

SHRI M. L. SONDHI: My submis-
sion is that Dr. Lohia was a very respected
Member of this House, and, therefore, this
matter has come up. The hon. Minister
is prescnt here, and what is the harm if he
answers it 7 He can assure us that the
matter will be gone into.

MR, SPEAKER : But the two Mem-
bers in whose names the question stands
are not present here,

SHRI M. L. SONDHI : Sir, you are
the Spcaker, and, therefore, you have the
discretion to allow it. Dr. Lohia was a
great leader and we still cherish the memory
of Dr. Lohia. The pulic should be satis-
fied.

MR. SPEAKER : I have no discretion

in this matter,

SHRI M. L. SONDHI: The hon.
Minister can himself get up and give the
answer,

MR. SPEAKER : Both the Members
who have tabled the question are not present
here. Even if I could allow, both those
Members are not present here. When they
are not present, how could I allow it ?
Why create usnecessarily a great fuss over
this matter ?
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